OB No.44/2000 Lo

- pensionary benefits.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JATPUR BENCH, JAIPUR

Date of corder:19.02.2001

1 : S

N.K.Dahat s/olShri Régqobaji Dahat aged 6l years, Redt. Drawing

p

Teacher KV No. 2{ Jaipur%Cantt. Jhotwara Jaiput., r/é 1-D-92, Lalita
Shastri Naéar, Jaipur - \ - ;
| | | .. Bpplicent
; Versus -
1. ‘Union of India f%rough the Secretar?, Ministry of Human

| . ‘ .
Rescurces, Shastri{Bhawan, New Delhi. : :
- ! . : -
2. The Secretary, Ministry< of Defence, Rakshya Bhawen, New

Delhi. {
: _ !
3. The Ccmmissioner%iAKendrjya«'Vidyalaya Sangthan, Near JN

University Campus,}Jagat Singh Marg, New Delhi.
: ’ : AN

4. The Director Geneqal"NCC/ MiniStry of. Defence, Govt. of India
' [ . ' . )

. j
R.K.Puram, New Delri.

i_ SR .. Respondents
|

Mr. R.P.Pareek,'counsel;fér the applicant

Mr. V.S.Gurijer, counse]ifcr the fespondents Nes. 2 and 5.
. ) I . N
Mr. U.D.Sherma, counsel| for respondent No.4. .

coRAM: < - |

t

" Hon'ble Mr.
|
-

Hen'ble Mr.rN.P.Nawanj, Admjnistrative Member

Justice B.S.Rajkote, Vice Chairmen

Order

|

D ,

Per Hon'ble Mr! Justice B.S.Raikote, Vice Cheirmen
|

The applicant seeks a direction at the hands of this Tribunal

-

. ; Lo
to the respendents tc count services of the applicent rendered by

him.in the NCC_Djrectoﬁate w.e.f. 2.8.1957 to 24.8.1975 towards the

|
i
!
|
! ’
f

!

2. The respondents | have now- filed _proceedjngs/ofder dated

'9.11.2000 which reads as under:-—




-

e

~e

"No.F.69-4/88-KVS(E.TV - Dated: 09/11/2000
S

' OFFICE ORDER

/
-

Approval of 'C&ﬁpetent avthority of KVS is hereby

. |
accorded for counting of past service in . respect of Shri MK

| , .
-Dahat , Ex-Darwing Teacher, KV, No.2 Jaipur rendered by him as.

| .

_Gestetner Operator in NCC Directorate, Rajasthan, Jeipur
. N . . .

w,e.f.\'2.8.57 to 25T8.75 (18 years and 24 years) towards

pensicnary benefits ib Kvs."

|‘ -
I
\
f

Frem the abcve order) it is clear, that the applicant® has got
. t . ' :

N

_— _ ;
the relief as prayed for 6 in the applicstion. Therefore, nothing

!

e e T -
survives in this application. -

- !
mﬁ» .

(N.P.NAWANI) -

1

In view of the metter, we pass the order as under:-

Bpplication is disposed of as having become infructuous. .

e

However, respondents Nos. 3 and 5 shall revise the

applicant's pension?ry benefite within a period of 3 months
i . | . :
in the light of the jgbove crder passed by them on 9.11.2000.
o . ) ' . ’

?

" (B.S.RAIKOTE)

Adm. Member - 3 . Vice Chairman -

.



